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| CENTRAL ADMIN!STRATIVE TRIBUNAL
| ERNAKULAM BENCH

‘O.A. NO. 42 OF 2010

0.A. NO. 43 OF 2010
&

O.A.NO. 44 OF 2010

Friday, thisthe 15% dayof January, 2010
cormu: -
| " HON'BLE Dr.K.B.S.RAJAN, JUDICIAL MEMBER
1. OA.420F 2010 o

' Abdul Fatah B.M.
Constable (EXE)
PIS No.5101049
India Reserve Battalion :
Agatti Island : S Applicant

(By Advocate Mr.P.K.lbrahim )
) versus
“The Commandant -
india Reserve Battalion S o
"Head Quarter Kavarath ... Respondent
(By Advocate’ Mr 8. Radhaknshnan ) |

'.2' O.A 43 OF 2010

: Abdul Naseer M

- Constable (EXE)
PIS No.5100011
India Reserve Battalion _ T .
‘Agatti Island - .. Applicant
(By Advocate Mr PK. Ibrahim o

N versus -

The Commandant =

India Reseive Battalion o o

Head Quarter, Kavaratti | S Respondent

(By Advocate Mr S. Radhaknshnan )

. ;. : O.A 44 OF 2010
Shereef Khan M P :
‘ Constable (EXE) '



PIS N0.5100269
India Reserve Battalion 7 S
Agattl Island K . Applicant

(By Advocate Mr. P K. !brahnm )

. versus

- The Qommandaht R |
“India Reserve Battalion )

Head Quarter, Kavaratti ' Respondent
(By Advocate Mr S. Radhaknshnan )

The applications having been heard on 15.01.2010, the Tribunal
on the same day dehvered the following:

ORDER

HON'BLE Dr.K.B.S.RAJAN, JUDICIAL MEMBER

As the issue invoived in these three O.As is one and the same, all

theSe OAs are dealt with m this common order. The applicants are serving
,fias Constable in the lndla Reserve Battalion, Lakshadweep Daman and .
" Diu and Dadra, Nagarhaveh Their tenure of posting is such that they have

.' to f~;s'pend' initially- ﬂye-ye_a"‘rs. in other States and thereafter they may be ..

considered for 'State;posting.' All the three applicants are married and they

belong to Lakshadweep ‘Islands. Their families are in the said Islands.

These applicants have 'completed their out station tenure and have been

recently posted to Lakshadweep islands. The:r request to the authorities |

is, as contained in Annexure A-1 of OA 42/10 and corresponding
annexures of othe_r OAsv that they may \be retained in the same Station

Where; they are at present posted.

| 2 . | Counsel for apphcant succlnctly descnbed the position relatingto. |

" the apphcants that they normally belong to a pamcuiar Battalion and -

/éneraliy the Battahon moves from one place to ancther. The Counsel has




3
clarified thét at the discretion of the authorities concerned, individuals may
be retained in the same station despite the move of the Battalion, since
other Battalions will be landing while the present Battalion moves out.
There are about 300 posts in India Reserve Battalion and it is stated that
around 20 to 30 individuals alone are mérried with their families in
Lakshadweep Island and as such it may not be difficult for the respondent

to retain them in the Island.

3. Counsel for respondent, on instructions, narrated that the move
is alongwith the Battalion as in the past. Orders have since been issued for
the move, in the near future, of the present battalion. Earlier such a transfer

was challenged before this tribunal but the Tribunal upheld the transfer.

4. Arguments were heard and documents perused. It is not exactly
known whether the pay and allowances and cother administrative aspects
are based on Battalion-wise or common to all. If it is based on Battalions,
then such a transfer might cause some problem for accounting purposes. |f
it is a combined one, perhaps, there might not be that much difficulty.
However, it is a matter entirely to the respondents to consider keeping in
view the service eidgencies on the one hand and personal inconvenience
of the individuals on the other. The discretion is fully with the authorities

only.

5. The applicants have already preferred representations which

have not so far been responded to by the respondent. It may be possible

for {e authorities to arrive at a conclusion in regard to pending
presentations in which case, if the authorities agree to the request of
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| ,the apphcants they may be retalned otherwase by a speaking;order the

mdeuals may be mformed accordmg\y

\Mth the abwe suggestion, this OAis dasposed

6
priority to consider.the representattons of the

. that the authormes wm gave

pphcants before thek‘Battahon moves No costs

Dated the 1,5j’f‘,.|anuary, 2010

rKBSRAJAN
= JUD!CIAL MEMBER .
vs

X

of. 1t is-éXpeCted-'

Pt
Foy
N



